TR mmmn OF BTATE TN THE -
L Mmmw OF STEEL AND MINES (SHRI
- SHARNAWAZ KHAN) 1 (a)’ The net pro-

it shown §n ‘the Annudnepmmd mmu .

- of Hindustar Steetworks - Conitiurction Léd, or
the year | 1965-66 and 1969-70 aré not compar-

abile, " ¥ri '1985.66, only’ thelitelweﬂing work

 forthe Bokato Project had' been undertiken
and the eative surplus in the Contract Account

"wutunlihmd 'toProfit ‘and: Loss Account. .

However, in 1969-70, the Company was

engaged  in -civil engmemng and structural

fabrioation work' which exiends overa period
of 8 to 4 years'and the final accounts ‘of the
Contract can be.made up only after the com-
pletion of the work. In these circumstances,
only a portion of the surplus in the Contract
Account was transferred in 1969.70 to the
Profit and Loss Account~and the balance of as
much as Rs. 1.48 crores transferred to the
head “Works in Progress” Account.

(b) In view of the circumstances explained
in (a) above, question of the Company taking
any special steps to increaae the profits does
not arise.

Non-Deposit of E. P. F, by Calcutta
Corporation

2604, SHRI JYOTIRMOY BOSU: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether his attention has been drawn
to the fact that the Calcutta Corporation
authorities have not deposited Employees’
Provident Fund amounting to 40 lakhs of
rupees ; and '

(b) if so, the action being taken xn thu
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and’ (b).” The Provident Fund
authorities have 'reported  that the entire
Calcutta Carporation is not covered under the
Employeés® Prowdent Funds* and ‘Family
Penslon Fund Act, 1952, ‘but only 3 units of
the Corporation nnzuly (l) Printing Press (ii)
Entally Worhhop nnd (iti) . Motoe . Vehicle
' Workshop. are covmd under the #bove Act,

'Iheappﬁwm of the. Corporation for grant
ofemption underpmzuofthunmplma ‘

. Provident Funds Boheme, 1932, has snee been
mmdbytbeﬂm Govemmm “The. Quse

- KAR):

dm ul‘mwing mmp’lhncaiq mpam:mat'

#sbove 3 units -is .under consideration: of the
l’midantl'undmhuriﬁu. Themcumnnt.
peyable by, the  Corporstion . could ‘mot ‘be
erified in-the absesice ofmumummuiredj':
tobewbmittcdbytheﬂorpomdm. :

Rmmm md- b! W_f
mmammumwmh
S Wmlugul -

2605. » SHRI JROTIRMOY BOSU Wﬂl
the Minister of LABOUR . AND RAHAB!LI-
TATION be pleased to state:

(-) whether the Gomnnttae on Rcviewof-
Rehabilitation Work in West: Bengal in its.
Eighth Report to the Minister have recom-
mended utpbluhment of two Industml Train-
ing Institutes in Calcutta at a total estimated
loss of Ra, 14,98 lakhs; '
" (b) whether, according to the Committee,
the Tnstitutes in two shifts would be able to
train 448 displaced women ; and '

(c) 'ifso, the action, if any, tnhen on the
said recommendation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SH’RI R. K KH’ADIL- :
(a) and (b). Yes, Sir,

(c) The report of the Gommitteeu under
consideration in consultation with the West
Bengat Govemment and other concernud
authorities, .

Production of Steel

2606. SHRI JYOTIRMOY BOSU: ‘Win
the Minister of STEEL AND MINES be
plea:ed mte'

, (.) tb,e total demand and production of
various categories of steel in India duringthe
yenrl 1970-71 nnd 1971_72 :

(b) ‘the. total quantity -and value of each
cuegory q_t_p_leel |_-_poxfted_, during- the _ubove
petit)ﬂ, R ' ' ‘

(c) the established demnd for cach cater
gory of steel by the ead of the FourthFive :
Yﬂirl‘hn ‘and” _

(d) hawthhdmmd km»po.edmba'..



THE MINISTER oF STA‘TE IN ‘I‘HE

' 'MINISTRY OF STEEL AND MINRS {SHRY

- SHAHNAWAZ KHAN): (a)to0 (). A:state-
mhhldon thc'!‘lbleol‘theﬁom [Pkbld
hlﬂmo Son No. LT—-W”{] U

: (d)smtommdxg dmndwmnd
‘include attempts to step up domestic production
‘by both shortterm ‘and long-tetm measures.
Substantial measures will continue to be taken
to increase imports, streamline distribution and

regulate exports to meet the demand,

Ge-orh;oﬂndhnhbl!uthnh Usited
Anbllmblh

2607. SHRI P.K.DEO: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether the attention of Government
of India has been drawn to a report in the
Statssman of 25th July, 1971 stating that the
“United Arab Republic has censored publication
of the Indian Embassy advertisement in a local
‘daily in Cairo .concerning India's point of
view on Bangla Desh ; and

(b) ifso, the 1eaction of Government of
India in this regard ?

THE DEUPTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Yes, Sir. The Government have taken
note of this.

. Tripartite Committee on Bonus Act

 2608. SHRI V. MAYAVAN: Will the
“Minister of LABOUR AND REHABILITA.
TION be pleased to state: .
(a) whether a mpamte Committee to
examine the working of the Bonus Act has
been appointed ; and ‘

(b) if so, its ,Constitution and terms of
reference?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
-._KAR) (n) Not yet.

) Donotarile

' KAR):

‘regml!

wal uwf_"

3609 BHRI V. MAYAVAN‘
Mhimr ofLAﬁOURAND R&HAMH‘A@'-
- TIONbephnedtom: I :

_ (n.)whuhcr thead:emcufutnukyfot
warhmincod-minuhumﬁndbed;md

" (b) if 5o, the :ahcntteam:u oftbe lcheme?.

T!'IE MINISTER . OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
{a)and (b). It is proposed to Intro.
duce a Bill. on payment of gratuity to industrial
workers during the current session ‘of Parlia.
ment, The Bill is likely to cover workers i in
Coal Mines,

Merger of E. S. 1. and E, P, F. Schemaes

2610, SHRI V. MAYAVAN :
SHRIJAGDISH CHANDRA DIXIT:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the proposal of merging the
Employees State Insurance and Employees
Provident Fund Schemes has been worked out
by the Special Oﬂicet appomted for this
purpose ; and Gaae

(b) if 80, the time by which this proposal
will be given effect to?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
KAR): (a) and (b). The Report of the
Special Officer has been received recently and
it is under examination. .

Setting up of & Mini Steel Plant in
thlmd

2611 SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is any prbponl to’ let up
a mmi steel phnt in North Bengal ; and

(b} if 20, whether any request hu been
soade by West Bmgal ‘Government in this.






